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(b) if so, the main features of the policy;

(¢) whether Government have taken any
decision to open coal mining and exploration
to the private sector; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIMATI KANTI
SINGH): (a) to (d) The Government have
decided to move a Bill in the Parliament to
amend the Coal Mines {Nationalisation) Act,
1973 to allow any Indian Company to mine
coal and lignite not only for captive
consumption but also for sale. The Government
have also decided to amend the Mines and
Minerals (Regulation and Development) Act,
1957 and to frame Rules for setting up of an
independent body to step up exploration of coal
and lignite resources and to allocate blocks on
the basis of a competitive bidding process.

The basic objectives of the above mentioned
decision of the Government are to augment
investment in coal mining, increase availability
of coal and to improve its efficiency. Thereby
greater consumer satisfaction will ensue.

Diversion of supply of coal to black
market

892. SHRIK.M.SAIFULLAH:
DR. MOHAN BABU:

Will the Minister of COAL be pleased to
statc:

(aj whether coal meant for tobacco farmers
in Andhra Pradesh is being diverted to black
market as reproted in News Time dated 16th
January, 1997,

(b) if so, the details thereof; and

(c) the action proposed against the
middlemen respensible for diversion?

THE MINISTER OF THE STATE OF THE
MINISTRY OF COAL (SHRIMATI KANTI
SINGH): (a) The Tobacco Board and the
Singareni Colliertes Company Lid. have
reported that no complaint about diversion of
coal has been received. The Government of
Andhra Pradesh has also not reported detection
of any case of diversion.

(k) and (¢} Dows pot arise in view of answer
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Provident Fund and Pensions of coal mine
warkers
894. DR. KANBIR SINGH:
SHRI RAM MATH KOVIND:

Will the Minister of COAL be pleased
state:

(2) whether several sugpesnons efaing
provident tund and pensions of
workers have been made 1o Govermnend;

(b) if 30, the details ihercof,

(c) whether any action on such suggestions
has since been taken; and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIMATI KANTI
SINGH): (a) and (b) Yes, Sir. Suggestions have
been received from various persons/employee's
association regarding monthly payment of
interest on account of Coal Mines Provident
Fund, doing away with the forefeiture clause
under Coal Mines Provident Pund Scheme and
also the enbancement of quantum of benefits
and reckoning of past services as envisaged
under the proposed Coal Mines Pension
Scheme.
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(c) and (d) Yes, Sir. As and when any
suggestion is received, the same is examined
depending upon its advantages/disadvantages
and also its feasibility i.e. the viability of the
fund and other statutory limitations. Recently
the Coal Mines Provident Fund Scheme has
been amended to do away with the forefeiture
clause and the waiting period. The Coal Mines
Provident Fund and Miscellaneous Provisions
Act has also been amended to enable a pension
scheme, tn lieu of the existing Family Pension
scheme, to be drawn up.

Certifying persons for coal mining plans

895. SHRI PARMESHWAR KUMAR
AGADWALLA: Will the Minister of COAL
be pleased o state:

(aj whether it is a fact that the Indian Bureau
of Mines has been the authorised Body for
certifying the persons for preparation of coal
mining plans, for the pruposes of MC Rules
1960 and MMRD Act, 1957;

(b) if so. undep =
Standing ('
has hee

sact that after sued
cmmiides 1y be
g€t us the aeie authority for i
certificates for the purpose of Rute 22 7 o ihr
MC Rules; and

(d) if so, under what provisions of law?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIMATI KANTI
SINGH): (a) to (d) In exercise of the powers
conferred by clause (a) of sub-section (1) of
section 26 of the Mines and Minerals
{Regulation and Development) Act, 1957, the
Government of India in the Ministry of Energy
(Department of Coal) have issued a Gazette
Notification on 20th June, 1988 that in respect
of mining leases relating to coal, lignite and
sand for stowing, the powers under ¢lause (b)
of sub-section (2) of section 5 of the said Act
will be exercised by a Standing Committee of
the Ministry headed by Secretary (Coal). In
the same Gazette Notification the Standing
Committee was appointed as the competent
authority for purpose of Refe 22 C of the
Mineral Concession Rules, 1960.




